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The claim of the applicant is directed agairsst the

inaction of the respondents by not offering her compassionate

appointment. Applicant approached this Court earlier in

OA-1081/99 and by an order dated 9.2.2000 directions have been

issued to consider the applicant for suitable appointment on

compassionate grounds. Thereafter his case was rejected by an

order dated 2-^^.^.2000, by stating that there is no vacancy in

the compassionate appointment quota, in the grade of daily

yages.

2. Sh. Harvir Singh appearing for the applicant stated that

the respondents have considered the juniors of the applicaftt,

whereas in the meeting held on 22.7.2000, applicant's case has

not been put before the Committee for consideration and also

stated that the juniors are continuing in Group '0' posts.



This, according to the learned counsel♦ is discrimiriatory aad

is !~50t in conformity with the DOPT Scheme for compassionate

appointment.

3. On the other hand, Sh. Sudan, learned counsel appearing

for the respondents stated that the case of the applicant was

duly considered and as she was not fit to be apppointed as

LDC, because she is not posessing even a qualification of 8th

pass and is qualified up to ^4th standard, applicant is not

eligible for consideration, even after relaxation. As regards

the post of Constable is concerned, there is a policy not to

recruit women as a Constable. Regarding the daily wagers are

concerned, it is stated that now due to ban by the Government

they have discontinued recruiting daily wager and subsequently

justified that there is no post available in the quoTs, for

compassionate appointment. However, it is stated thvt as rso

vacancy is available in Group 'D' post, the case of the

applicant could not be considered for being offerred

compassio nate a ppo i n tmen t.

4. After carefully considering the rival contentions of the

parties in the present case, the OA is disposed of in view of

undisputed fact that the applicant's compassionate appointment

has not been acceded to because of non-availability of.vacancy

in Group "D" post. I direct the respondents to consider the

applicant for compassionate appointment in any Group "D" post,

on availability of the same, by giving her preference. OA is

disposed of accordingly/ No costs.

sd

iVfvl
( SHANKER RAJU )

M€?mber (J)




